CP C 1096/2023

IN THE SUPREME COURT OF INDIA
INHERENT JURISDICTION

Contempt Petition (Civil) No 1096 of 2023
In
Civil Appeal No 21 of 2023

Rajesh Narang ...Petitioner

Versus

Aishwarya Mohan Gahrana ...Respondent

ORDER

1 The grievance in the contempt petition is that despite the order of this Court
dated 1 May 2023, which recorded the statement of the respondent that the
respondent will not continue to act any further as the Resolution Professional
of the Corporate Debtor, the respondent conducted the seventh CoC meeting

on 4 May 2023.

2 Counsel appearing on behalf of the respondent submits that the respondent
has already moved the NCLT for being discharged as Resolution Professional
but the proceedings could not be taken up on 2 August 2023 due to paucity
of time. Counsel states that the proceedings are now listed before the NCLT

on 23 August 2023.
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3 We request the NCLT to pass orders expeditiously on the request which has

been made by the Resolution Profession.

4 In the above backdrop, it is not expedient in the interest of justice, to

exercise the contempt jurisdiction.
5 The Contempt Petition is dismissed.

6 Pending applications, if any, stand disposed of.

[Dr Dhananjaya Y Chandrachud]

................................................. J.
[J B Pardiwala]

................................................. J.

[Manoj Misra]

New Delhi;

August 21, 2023
CKB
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ITEM NO.15 COURT NO.1 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CONTEMPT PETITION (C) No0.1096/2023 In C.A. No0.21/2023

RAJESH NARANG Petitioner(s)
VERSUS
AISHWARYA MOHAN GAHRANA Respondent(s)
Date : 21-08-2023 This petition was called on for hearing today.
CORAM
HON'BLE THE CHIEF JUSTICE

HON'BLE MR. JUSTICE J.B. PARDIWALA
HON'BLE MR. JUSTICE MANOJ MISRA

For Petitioner(s) Mr. Rajat Bhardwaj, AOR
Ms. Ankita Bhardwaj, Adv.
Mr. Kanishk Raj, Adv.
Mr. Kaustubh Khanna, Adv.

For Respondent(s) Mr. Ankur Mittal, Adv.
Ms. Yashika Sharma, Adv.
UPON hearing the counsel the Court made the following

ORDER

1 The Contempt Petition is disposed of in terms of the signed order.

2 Pending applications, if any, stand disposed of.

(CHETAN KUMAR) (SAROJ KUMARI GAUR)
A.R.-cum-P.S. Assistant Registrar
(Signed order is placed on the file)
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